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LOK SABHA

Wednesday, the 6th June, 1962/
Jyaistha, 16th 1884 (Saka).

The Lok Sabha met at Eleven of the
Clock. .

[{MR. SPEAKER in the Chair]

©ORAL ANSWERS TO QUESTIONS

“Silicosis’ in Mica Mines

*1310. Shri Yallamanda Reddy: Wi'l
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether Government are aware
that he disecase of ‘Silicosis’ is wide-
1y prevalent in Mica Mining Area of
Nellore District in Andhra Pradesh;
and

(b) if so, the action taken in  this
Tegard?

‘The Minister of Labour in the Minis-
try of Labour and Employment (Skri
Hathi): (a) The disease is provalent
but not widely.

(b) Wet drilling and suppression 7)1‘
dust have been made compulsory in
all mica mines. Regular 1mspections
are being made to enforce them.

Eight beds have been reserved in
the T.B. Hospital, Nellove for the cx-
chasive use of T.B. and  Silico-T.B.
patients among the mica miners and
their families, and the Stat: Govern-
ment have been requested to reserve
three more beds. Trav~lling allow-
amce is paid to the mica miners who
attend the T.B. Hospital, Necllore as
outdoor-patients.

Arrangements are being made fer
the construction of a T.B. ward in the

915 (Ai) LSD—I.

go82

hospital at Kalichedu, for the domicili~
ary treatment of T.B. and silicosis
patients, and for mass X-ray of mica
miners,

Shri Yallamanda Reddy: s the hon.
Minister aware of the fact that mica
miners are not using wet drillers and
§0 on and are not implementing the
regulations issued by the Department?

Shri Hathi: I think wet drilling is
being done. They have ty do it.

Shri Yallamanda Reddy: Are the
Government aware of the faci that
these diseased people are not heing
paid compensation cven two or three
years after death? Will the Govern-
ment take care and see that comgen-
sation is paid in time?

Shri Hathi: Certainly it will be seen
that they are paid compensation if they
suffer or contact the discase during
employment.

Shri Hari Vishnu Kamath: Are such
facilities as have been set out in the
hon. Minister’s answer  cxtended to
all labour who are exposed to  what
are called occupational diseascs?

Mr. Speaker: That is a wid2 ues-
tion.

Shri Warior: What ‘s the percent-
age of incidence of cilicasis in mica
mines and what preventive mecasures
have been taken to reduce the num-
ber year by year?

Shri Hathi: The pereentage i nmica
mines in Andhra Pradesh in 1955 was
1.5 for underground workers. In
1960 it was 2'41 per cent. and in 1961,
I think it was 1 per cent. The pre-
cautions that Lave been taken are that
there shou'r Le wet drilling and that
the dust should be stonnad as far as
possible.
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Shri Hathi: All mines.

Shri K. R. Gupta: Is the disease pre-
valent in other areas also, particularly,
Rajasthan?

Shri Hathi: It is not thero in
Rajasthan but in Bihar it is there.

Shri K. N. Pande: What measurcs
have been taken of ‘'ate to stop this
dust coming there?

Shri Hathi: I have answeved that

Islands in Ceylon

*1311. Shri Umanath: Will ihe
Prime Minister be plecased to state:

(a) whether it is a fact that  the
Indians staying in Ceylon from 1949
onwards are required Yy the  High
Commissioner there to produce docu-
mentary evidence to orove ihat they
have been staying there from :uch a
date; and

(b) if so, their numbear?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): (a) Persons who have heen
staying in Ceylon since 1s. November,
1949 or later who have aunplied for
travel documents or for “ezistration s
Indian citizens at our High Commis-
sion in Colombo have to produca do-
cumentary cvidence in support of their
applications.

(b) No accurate statisiics 1egard-
ing the number of such persons are
available. However, over 5.0 such
applications  were receiveq during
1961.

Shri Umanath: What is the purpose
of this calling of documentary cvi-
dence from those persons who arve
staying in Ceylon since long?

Shri Dinesh Singh: This i; par: of
the agreement that ‘was reached bet-
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ween the two Prime Ministers im
October' 1949. The main purpose is to
check illicit immigration.

Shri Umanath: What is the sort of
documcentary evidence itnat the High
Commissioner requires of them, and
how do Government propnss to deal
with those persons who have actually
been staying there from 1249 but do
not have documentary evidence?

Shri Dinesh Singh: This document-
ary cvidence is cither some evidence
they can produce, f{rom India, on
which we refer the cases to India, or
some documentary evidence like rice
ratioy books or anv othe: papers te
establizh their stay in Ceylon.

Shri Umanath: May I have the ans-
wer to the other part of the question?
How do Government provose ta deal
with those Indians who have  been
staving there from 1949 hut do  not
have documentary evideiae2?

Mr. Speaker: If there is o -lear re-
quircment that the docoamentary evi-
dence would be cssential, how  they
would deal with it otherwise does not
arise.

Shri Warior: May I know whether
the attention of the Government has
been drawn to the new Bill that is go-
ing to be introduced in the Ceylonese
Parliament debarring persons of Indian
origin from bheing cmninved in the
plantations in Cevion, and wlha! action
Government proposc 1o take i the
matler?

Shri Dinesh Singh: Ves, Sir, the
matter is under negotialion with :he
Ceylon Government.

Shri Hem Barua: May [ know whe-
ther the attention of Government is
drawn to the Ceylonese Prime Minis-
ter’s statement in the House ot Re-
presentatives to the effect that offieial
level talks should praca:de ihe talks
that they propose to have with our
Prime Minister when he visits
Colombo in July; if so, whether tho0se
official level talks have actually takess





